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KARNATAKA LEGISLATIVE ASSEMBLY 
FOURTEENTH LEGISLATIVE ASSEMBLY 

SIXTH SESSION 
(ADJOURNED MEETINGS) 

 

THE KARNATAKA STAMP (SECOND AMENDMENT) BILL 2015 
(L.A. Bill No. 14 of 2015) 

 
 

 
A Bill further to amend the Karnataka Stamp Act, 1957. 

Whereas it is expedient further to amend the Karnataka Stamp Act, 

1957 (Karnataka Act 34 of 1957) for the purposes hereinafter appearing; 

Be it enacted by the Karnataka State Legislature in the Sixty-sixth 

year of Republic of India as follows:- 

1. Short title and commencement.-(1) This Act may be called the 

Karnataka Stamp (Second Amendment) Act, 2015. 

(2) It shall come into force on such date as the State Government may 

by notification in the Official Gazette appoint. 

2. Amendment of section 9.- In the Karnataka Stamp Act, 1957 

(Karnataka Act 34 of 1957) (hereinafter referred to as the principal Act)  in 

section 9, in sub-section (1), for  clause (b) and  entries relating thereto, the 

following  shall be substituted, namely,- 

"(b) Provide for the composition or consolidation of duties in the case 

of issues by any incorporated company or other body corporate or  bonds or 

other marketable securities, brokers’notes, policies of insurance, receipts 

and such other instruments as specified by the  Government from time to 

time, by notification and the State Government may if necessary by 

notification, delegate it to the Chief Controlling Revenue Authority". 

3. Amendment of section 30.- In section 30 of the principal Act, 

after clause (f) and the entries relating thereto, the following  shall be 

inserted, namely:- 

“(g)  in any other case, by the person executing the instrument.” 
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4. Insertion of section 30A and 30B.- after section 30 of the 

principal Act, the following shall be inserted, namely,- 

“30-A. Liability to pay, remit and recover the duty.- No instrument 

chargeable with duty shall be acted upon unless such instrument is duly 

stamped. In case a instrument is not duly stamped which is produced before 

or comes in the performance of functions of a public authority or person or 

institution, such public authority or person or institution, who has acted 

upon such unduly stamped instrument, shall be liable to pay at once the 

proper stamp duty thereon and remit the same to the government and shall 

be entitled to recover, the amount of  duty so paid and remitted, from the 

person   who is liable to bear the expense of providing the proper stamp duty 

under section 30  and has not paid the proper stamp duty, thereunder. 

           Explanation: The terms, “public authority or person or institution”,  

shall mean  and include Central or State Government or an Industrial or 

Commercial Institution of the Central or State Government or any such 

Institution in Joint Sector or any Bank or Non Banking Finance Company, 

Housing Finance Company or alike or a co-operative Bank or Co-operative 

Society or any Society or Partnership Firm or Limited Liability Partnership 

or Local Authority or Statutory body or Public or Private Insurance Company 

or any other Industrial or Commercial or Trading or Service or Financial 

Institution or Franchisee or Stock Exchange or Public or Private Trust or 

any other Institution incorporated or unincorporated. 

           “30-B. Maintenance and Submission of Accounts/Returns by the 

public authority or person or Institutions.- The public authority or person 

or institution shall maintain proper accounts of stamp duty paid on 

instruments and the duty remitted to the government and shall submit 

every month, daily scroll of stamp duty so paid and remitted or file online 

Accounts/Returns thereon to the Chief Controlling Revenue Authority or 

any competent officer authorized by him as per the procedure laid down by 

the rules made in this behalf”. 

 5. Insertion of section 59-C.- After section 59-B of the principal Act, 

the following shall be inserted, namely:- 
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 "59C. Recovery of proper stamp duty from public authority or 

person or institution.- If the public authority or person or institution liable 

to collect or pay and remit the stamp duty fails to do so, the proper stamp 

duty shall be recovered from such public authority or person or institution 

in the manner provided under section 46." 

           6. Amendment of Section 68.- In section 68 of the principal Act, in 

sub-section(1), after clause(g), the following shall be inserted, namely,- 

         “(h) regulating the procedure for payment and remittance of stamp 

duty under section 30-A and for maintenance and submission  of 

accounts/returns under section 30-B by the public authorities or persons or 

institutions.  

           (i) regulating the procedure for inspection/survey, search and seizure 

of instruments in business-cum-residential premises under sections 67 and 

67-B”; 
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STATEMENT OF OBJECTS AND REASON 

 

To give effect to the proposal made in the Budget speech of 2015-16, It is considered 

necessary to amend the Karnataka Stamp Act, 1957 (Karnataka Act 34 of 1957), to provide 

for fixing liability to pay, remit and recover proper stamp duty on instrument produced before 

public authority, person or institution and to provide for maintenance and submission of 

accounts/returns by public authority, person or institution and to make consequential 

amendments. 

 

 
 Hence the Bill. 
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FINANCIAL MEMORANDUM 
 

 

 There is no extra expenditure involved in the proposed legislative 

measure. 

 

 
 

V. SRINIVASA PRASAD 
Minister for Revenue 

 

 

P. OMPRAKASHA 
Secretary  

Karnataka Legislative Assembly 
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ANNEXURE 

Extract from the Karnataka Stamp  Act, 1957  

(Karnataka Act 34 of 1957). 

 

X X     XX     XX 
 
 
 9. Power to reduce, remit or compound duties.- (1) The State 
Government may, by rule or order published in the Official Gazette,—  
 
 (a)   XX     XX  
 
 (b) provide for the composition or consolidation of duties in the case of 
issues by any incorporated company or other body corporate of bonds or 
other marketable securities, brokers’ notes, policies of insurance and 
receipts.  
 

X X     XX     XX 
 

30. Duties by whom payable.- In the absence of an agreement to the 
contrary, the expense of providing the proper stamp shall be borne,—  
 
 (a) XX     XX  
 
 (b)  XX  XX   
   
 (c) XX   XX  
 
 (ca) XX  XX 
 
  (d) XX  XX  
  
 (dd) XX  XX 
  
 (e) XX   XX 

 
 (f) in the case of an instrument of partition—by the parties thereto in 
proportion to their respective shares in the whole property partitioned, or, 
when the partition is made in execution of an order passed by a Revenue 
authority or Civil Court or arbitrator, in such proportion as such authority, 
Court or arbitrator directs.  
 

X X     XX     XX 
 



 7

68. Powers to make rules.- (1) The State Government may by 
notification in the official Gazette, make rules to carry out generally the 
purposes of this Act.  
 
 (2) In particular and without prejudice to the generality of the 
foregoing power such rules may be made for regulating,— 
 
 (a) XX     XX  
 
 (b)  XX  XX   
   
 (c) XX   XX  
 
 (d) XX   XX 
 
  (e) XX  XX  
  
 (f) XX   XX 
  
 (g) regulating the Constitution of Central Valuation Committee and 
other sub-committees in the sub-districts and districts and procedure for 
the estimation, publication and revision of market value guidelines of 
properties under section 45-B: 
 
  Provided that such rules shall not restrict the sale of fifteen naye 
paise, ten naye paise or five naye paise adhesive stamps.  
 
 

X X     XX     XX 
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